
NOTIPPCATION 

Hone Departnent , 
Mant ra l ap ,  Bonbay-400 0.32, 
Dated the 20th A p r i l  1981 . 

(SFZ), 
. No.RJM 0979/1-PR-2. . I n  s&ki . se  of the powers - conferred. iby clause (20) ..: . of s e c t i o n  59 of tha  Prisons 

,:- Act; t894 (IX ?.i. 1894) and of all bther  powers enabling - .  -. . . *  .:. 
behalf, the Governnent of 'Mnharasktra 

the .  $oll&i'ng' r u l e s  fu r the r  t o  anend the 
M a h k a s h t ~  Prisons ( ~ a c i l i t i e s :  'to .p r i soners )  Rules, 
1962',"'hmely :- . 

1,  These ru le s  nay be ca l l ed  the Maharashtra 
Pr i sons  ( F a c i l i t i e s  t o  Pr i soners )  (Amendment) 
Rules, 1981. \ 

2. 'In t h e  ~ & a r a s h t r a  Pr i sons  ( ~ o c i l i t i e s  t o  
Prisoners)  Rules, 1962 (he re ina f t e r  r e f e r r e d  
t o  & "the p r i n c i p a l  n l e s q l )  f o r  rule 5, 
.the following s h i l l  be subs t i tu t ed ,  nanely L-. 

.. . 

" 5 .  Scale of interviews - A convicted 

crh'inal pr isoner  s h a l l  be en t i . t l ed  t o  hnua 
one interview within o period 02 one month1'. 

3. I n  r u l e  8 of the p r i n c i p a l  r u l e s ,  "n eub-rule '  
( 1  ), i n  clause (a), t h e  words end 
itCla~s-I convicted p r i sone r s  m4" shal l  be 

deleted. . .- 
.. . 8 

4. In  w e  1.7 of the pr inc ipq l  k e s ,  f o r  
sub-rule (3). the  f o l l o ~ i n g  . . shall be 
subs t i tu t ed ,  nanely :- 

" ( jf ~ G i e h o e r s  nay be allowed t o  write two .. . . 
l e t - t e r s  .per  ca lender  nanw, *ona at Goveranent 
.cost andsone at t h e i r  own cos tw .  

5. In ~ 3 %  18 of the p r i n c m  rules, the words 

. E'or rule 29 of the pslncrlpol rules, the 
f o l l o w i q  sbJ.1 be substituted, w e l y  :- 
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